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 13.09  brs.
 RESOLUTIONS  RE:  INDIAN  COCO-

 NUT  COMMITTEE  AND  THE
 INDIAN  CENTRAL  OUSEEDS
 COMMITTEE
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  C.  Subramaniam):  Mr.
 Speaker,  Sir,  1  beg  to  move:

 -“Whereas  section  17  of  the
 Indian  Coconut  Committee  Act,
 1944  (10  of  1944),  empowers  the
 Central  Government  to  declare,
 with  the  previous  approval  of  the
 House  of  the  People  and  by  noti-
 fication  in  the  Official  Gazette,
 that  with  effect  from  such  date
 as  may  be  specifleg  in  the  notifi-
 cation,  the  Indian  Coconut  Com-
 mittee  constituted  under  that  Act
 shall  be  dissolved;

 And  whereas  the  Central  Gov-
 ernment  is  of  the  opinion  that  a
 declaration  to  the  above  effect
 should  be  made  as  in  the  draft
 notification  annexed  hereto;

 And  whereas  this  House  after
 considering  the  said  draft  notifi-
 cation  and  the  views  expressed  in
 support  thereof  on  behalf  of  the
 Central  Government  is  of  the
 opinion  that  the  previous
 approval  of  this  House  to  the
 declaration  proposed  in  the  draft
 notification  should  be  accorded;

 Now,  therefore,  in  pursuance  of
 section  17  of  the  Indian  Coconut
 Commitlee  Act,  1944  (10  of  1944),
 this  House  accords  its  approval
 to  the  draft  notification  containing
 the  aforesaid  declaration.

 ANNEXURE

 Draft  Notification
 In  exercise  of  the  powers  con-

 ferred  by  section  17  of  the  Indian
 Coconut  Committee  Act,  1944  (10
 of  1944),  the  Central  Government,
 with  the  previous  approval  of  the
 House  of  the  People,  hereby
 declares  that  with  effect  from  Ist
 April,  1966,  the  Indian  Coconut

 and  Indian
 Central  Oilseeds
 Committees  (Res.)

 Committee  constituted  under  that
 Act  shall  be  dissolved.”

 13.10  hrs.
 (Mr.  Derury-Speaker  in  the  Chair]

 I  beg  tw  also  move:
 “Whereas  section  16  of  the

 Indian  Oilseeds  Committee  Act, 1946  (9  of  1946),  empowers  the
 Central  Government  to  declare
 with  the  previous  approval  of  the
 House  of  the  People  and  by
 notification  in  the  Official  Gazette,
 that  with  effect  from  such  date
 as  may  be  specified  in  the  noti-
 fication,  the  Indian  Central  Oil-
 seeds  Committee  constituted  under
 that  Act  shall  be  dissolved;

 And  whereas  the  Central  Gov-
 ernment  is  of  the  opinion  that  a
 declaration  to  the  above  effect
 shoulg  be  made  as  in  the  draft
 notification  annexed  hereto;

 And  whereas  this  House  after
 considering  the  said  draft  notifica-
 lion  and  the  views  expressed  in
 support  thereof  on  behalf  of  the
 Central  Government  is  of  the
 opinion  that  the  previous  approval
 of  this  House  to  the  declaration
 Pproposeg  in  the  draft  notification
 should  be  accorded;

 Now,  therefore,  in  pursuance  of
 section  16  of  the  Indian  Oilseeds
 Committee  Act,  1946  (9  of  1946),
 this  Hiuuse  accords  its  approval
 to  the  draft  notification  contain-
 ing  the  aforesaid  declaration.

 ANNEXURE
 Draft  Notification

 In  exercise  of  the  powerg  con-
 ferred  lry  section  16  of  the  Indian
 Oilseeds  Committee  Act,  1946  rc)
 of  1944),  the  Central  Government
 with  the  previous  approval  of  the
 House  of  the  People,  herebv
 declares  that  with  effect  from  Ist
 April,  1966,  the  Indian  Central
 O'lseeds  Committee  constituted
 under  that  Act  shall  be  dissolv-
 ed.”
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 [Shri  ए.  Subramaniam]
 Sir,  there  are  nine  commodity  com-

 mittees  under  the  Ministry  of  Food and  Agriculture,  namely,  the  Indian
 Central  Cotton  Committee,  the  Indian

 Central  Oilseeds  Committee,  the
 Indian  Central  Coconut  Committee,
 the  Indian  Lac  Cess  Committee,  the
 Indian  Central  Jute  Committee,  the
 Indian  (Central  Tobacco  Committee,
 the  Indian  Central  Arecanut  Commit-
 tee,  the  Indian  Central  Sugarcane  Com-
 mittee,  and  the  Indian  Central  Spices
 and  Cashewnutg  Committee.  Out  of
 ‘these,  the  first  four  have  been  consti-
 tuted  under  statutes  of  Parliament  or
 the  Central  Legislature  and  the  other
 five  have  been  registered  under  the
 Societies  Registration  Act.

 These  commodity  committees  were
 constituteq  for  the  purpose  of  deve-
 loping  these  commodities  by  research
 work,  by  development  work  and  also
 by  taking  care  of  the  marketing  of
 these  commodities  as  far  as  it  was
 found  necessary.

 At  the  outset  I  might  say  that  at
 least  some  of  these  committees  have
 done  very  good  work  with  regard  to
 the  development  of  these  commodi-
 ties;  but,  a  stage  had  come  to  review
 Particularly  the  research  aspect  of
 these  commodities  undertaken  by  the
 commodity  committees.  Therefore,
 this  matter  of  research  was  gone  into
 in  a  comprehensive  manner,  not  only
 with  reference  to  the  research  in  res-
 pect  of  these  commodities  but  also  in
 general  with  regard  to  agricultural
 research  in  the  country.  A  commit-
 tee  was  constituted  in  1959  with  some
 American  experts  and  others  to  re-
 view  this  position.  In  their  report
 they  categorically  stated  that  this
 commodity  approach  with  regarg  to
 research  is  quite  out  of:  date  and  it
 has  got  to  be  a  comprehensive  app-
 roach  with  regard  to  research;  there-
 fore,  research,  even  in  respect  of  these
 commodities,  will  have  to  be  co-ordi-
 nated  with  general  research  on  agri-
 culture.

 In  addition  to  that,  a  few  other
 points  were  brought  out  in  that  re-
 port;  for  example,  for  the  purpose  of
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 research,  even  in  respect  of  a  single
 commodity,  various  other  specialities also  will  have  to  be  attached  to  that—
 an  agronomics  expert,  a  plant  gene-
 tist,  an  entomologist  and  various  other
 specialities  also  will  have  to  be  agso-

 worthwhile
 research  could  be  undertaken,  Not
 only  will  these  specialists  have  to  be
 attached  but  also  equipment  with  re-
 gard  to  these  various  specialities’  will
 have  to  attached  for  the  purpose  of
 effective  research  work  even  with
 reference  to  a  single  commodity,

 Taking  into  account  the  availability
 of  research  scientists  in  the  fleld  of
 agriculture,  it  was  pointeq  out  that
 we  were  short  of  these  spécialiste
 and,  therefore,  it  would  be  almost  im-
 Possible  to  have  the  spécialists  atta-
 cheqd  to  each  commodity  research
 work;  particularly  in  the  context  of
 scarcity  of  equipment,  it  would  not  be
 Possible  for  any  single  commodity
 committee  to  have  all  the  equipment
 necessary  for  the  purpose,  locateg  in
 the  institutes  of  research  established
 by  these  commodity  cammittees  and
 India  would  not  be  able  to  afford
 these  equipment  to  be  located  thinly
 in  all  these  commodity  committees
 separately.  Therefore,  the  recom-
 mendation  was  that  it  should  be
 possible  for  us  to  coordinate  these
 activities  so  that  the  specialists  who
 are  already  available  could  be  made
 the  best  use  of  with  reference  to
 research  work  in  a  comprchensive
 way  in  agricultural  sciences.

 Another  important  scientific  fact
 was  also  brought  out.  It  is  not  as  if
 any  research  work  could  be  oriented
 only  to  a  particular  commodity.  When
 we  do  research  work  particularly  on
 plant  genetics,  plant  pathology  and
 various  other  factora  relating  to  plant
 development,  various  other  factors
 are  thrown  out  which  may  not  be
 relevant  to  that  commodity  but  which
 might  be  relevant  to  other  commodi-
 ties;  but,  when  research  is  oriented  to
 a  particular  commodity,  all  these
 factors  which  might  be  very  useful
 for  other  commodities  are  just  ignor-
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 ed  because  they  do  not  apply  to  this
 particular  commodity.  Therefore,
 there  is  8  wastage  of  research  work
 when  it  is  made  with  8  specific
 approach  to  a  particular  commodity.

 Therefore,  the  recommendation  of
 the  scicntists  was  that  it  should  be  a
 team  work  with  reference  to  various
 allied  commocslities  and  they  should
 take  advantage  of  the  various  factors
 which  may  be  thrown  up  during  this
 yesearch  work,  not  necessarily  with
 reference  to  a  particular  commodity
 but  with  reference  to  their  general
 application  to  agriculture  sciences.
 Therefore,  the  recommendation  was
 made  in  the  report  that  research  work
 with  regard  to  these  commodities
 should  be  undertaken  under  the  ICAR
 and  co-ordinated  and  comprehensive
 research  institutions  should  be  set
 up  so  that  full  advantage  could

 be  taken  of  by  locating  specialists
 in  the  various  branches  in  these
 institutions,  by  concentrating  equip-
 ments  in  these  institutions  and
 also  taking  into  account  that  work  is
 not  done  only  with  reference  to  any
 one  particular  commodity  but  is  done
 in  a  comprehensive  way  so  that  fac-
 tors  which  are  thrown  out  may  be
 made  use  of  for  the  benefit  of  a
 whole  set  of  commodities  which  might
 he  benefited  by  this  work.

 Then,  this  report  was  examined  by
 the  Government  and  was  gone  into
 in  great  detail.  Later  on,  another
 committee  was  appointed  in  1983
 with  mainly  Indian  scientists  to  go
 into  the  recommendations  of  the  1959
 committee  and  indicate  to  the  Gov-
 ernment  what  sort  of  action  should
 be  taken  particularly  with  reference
 1०  the  re-organisation  of  agricultural
 research  work  which  the  Government
 thought  was  not  making  the  headway
 which  it  should  make  for  the  purpose
 Of  developing  agriculture  in  the  coun-
 try,  That  committee  also  went  into
 fetail  with  regard  to  the  research
 work  wh  is  being  done  in  the

 country  with  regard  to  these  commo-
 dities  and  also  generally  with  regard
 to  agricultural  sciences.

 They  came  to  the  conclusion  that
 in  the  light  of  the  paucity  of  scientl-
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 fic  personnel  available  in  this  branch
 —we  have  thinly  spread  out  our  re-
 search  work  in  the  country  with
 regard  to  agricultural  development—
 and  btcause  they  have  been  thinly
 spread  out  with  reference  to  commo-
 dities  or  with  reference  to  other  ins-
 titutions  of  agricultural  research
 work,  it  had  not  been  possible  to  man
 these  institutions  properly  and  to
 equip  them  properly;  therfeore,  no
 worthwhile  results  have  been  achlev-
 ed.  Therefore,  on  the  basig  of  the
 1965  committee  report  the  Govern-
 ment  examined  the  whole  aspect  of
 agricultural  research  work  in  the
 country  and  took  a  decision  to  re-
 organise  the  ICAR  as  a  whole  and
 bring  under  it  the  entire  research
 work.
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 The  one  important  step  we  took  was
 that  insteag  of  this  research  institu-
 tion  being  headed  by  a  regular  admi-
 nistrator,  an  ICS  officer,  we  took  a
 decision  that  it  should  be  headed  by
 a  scientist  of  repute  in  the  country
 and  1  am  glad  that  a  scientist  well
 known  in  the  international  world  for
 the  work  he  had  done  particularly  in
 the  field  of  wheat  development  has
 been  appointeg  as  the  first  Director
 General  of  ICAR.  The  constitution
 of  ICAR  has  also  been  gone  into  and
 we  have  re-organised  it  with  a  pur-
 poseful  executive  body  to  supervise
 the  work  of  the  ICAR.  A  decision  has
 been  taken  that  all  the  research  ins-
 titutions  which  have  been  function'ng
 under  the  Ministry  of  Foog  and  Aeri-
 culture—not  under  the  ICAR;  ICAR
 was  only  assisting  them  by  providing
 some  funds  or  giving  some  technical
 direction—should  be  taken  over  by
 the  ICAR  and  they  should  be  respon-
 sible  for  the  running  of  these  institu-
 tions.  Some  of  these  institutions  are
 of  national  importance.  I  will  have
 to  come  before  tha  Parlianent  for
 giving  that  national  status  to  some  of
 these  institutions.  They  will  be  the
 LAR,  the  Indian  Veterinary
 Research  Institute  in  Izatnagar  and
 the  National  Dairy  Research  Instiutte.
 There  are  three  or  four  research  ins-
 titutes  which  may  be  recognised as  of national  importance  so  that  men  of
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 (Shri  C.  Subramaniam]
 status  could  be  associated  with  the
 work  there,  For  that,  I  will  come
 later  before  the  Parliament  for  giving that  recognition.

 What  is  important  now  is  that  the
 LC.A.R,  has  taken  over  these  insti-
 tutions  and  the  LC.A.R,  headed  by
 an  eminent  scientist,  will  be  responsi-
 ble  for  the  running  of  these  institu-
 tions  In  addition  to  that,  we  have
 also,  in  consultation  with  the  State
 Governments,  now  come  to  a  decision
 that  instead  of  the  States’  research
 work  being  done  away  from  the  Cent-
 ral  research  work,  we  should  make  a
 coordinated  approach,

 Shri  Banga  (Chittoor);  You  take
 them  over.

 Shri  C.  Subramaniam:  We  have
 mot  taken  them  over.  But  whatever
 work  is  undertaken  will  be  done  in
 8  coordinated  manner  instead  the
 work  being  done  in  the  State  research
 laboratories  independently  of  what  is
 happening  in  the  Central  research
 institutes.  That  is  why  a  coordinated
 approach  is  being  made  with  regard
 to  rice  development  vr  wheat  deve-
 lopment  or  cotton  development  and
 various  other  things.  We  have
 already  started  research  work  in  res-
 Pect  of  commodities:  in  which  we
 want  immediate  development.  We
 have  a  coordinated  rice  research  pro-
 gramroec;  we  have  a  coordinated  wheat
 research  programme;  we  have  a  co-
 and  a  coordinated  research  program-
 ordinated  millets  research  programme
 me  for  hybrid  maize  and  various
 other  things.  Even  within  a  short
 time,  1  am  glag  to  announce  to  the
 House  that  very  beneficial  results  have
 come  out  of  this  and  we  are  able
 to  make  headway  with  regard  to  the
 introduction  of  these  new  high-yield-
 ing  varieties;  particularly  in  respect
 of  the  six  major  corns  which  we  have
 chosen  for  development  during  the
 Fourth  Plan.

 It  is  under  these  circumstances  that
 a  decision  was  taken  that  as  far  as
 the  research  work  is  ned,  it
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 a  coordinated  and  comprehensive
 appruach  with  regard  to  research.
 It  is  on  that  basis  that  same  of  the
 various  research  institutions  which
 are  being  run  in  an  isolated  way  by
 these  commodity  committees  have  been.
 taken  over  and  some  others  will  be
 taken  over  hereafter  after  getting
 the  concurrence  of  this  House
 and  the  1.C.A.R.  will  be  responsible
 to  see  that  they  are  properly  staffed
 and  they  are  properly  equipped  and
 that  a  coordinateg  ang  comprehen-
 sive  approach  is  made  with  regard
 to  the  research  work  which  would
 be  done  in  these  committees,  As  far
 as  research  is  concerned,  we  came  to
 the  conclusion  that  we  have  to  get
 away  from  this  isolated  single  commo-
 dity  approach  and  that  we  have  to
 make  a  coordinated  and  comprehen-
 sive  approach.

 Even  then,
 mittees  were

 these  commodity  com-
 functionig  as  far  as

 development  was  concerned.  The
 development  under  the  Consttution
 became  mainly  the  responsibility  of
 the  State  Governments.  Therefore,
 those  developmental  activities  were
 mainly  looked  after  by  the  State  Gov-
 ernments.  Then,  we  tried  to  find  out
 how  these  commodity  committees
 could  play  any  role  because  they  were
 constituted  for  the  purpose  of  deve-
 lopmental  work  also.  So,  we  said,  let
 them  technically  advise  the  State
 Governments  for  this  purpose  and  the
 technical  officers  of  these  commo-
 dity  committees  have  been  making
 some  sort  of  supervision,  But
 my  own  impression  was  that  they
 were  not  making  any  impact  on  the
 State  Guvernments’  work  with  regard
 to  development.

 Again,  with  Tegard  to  marketing,
 even  from  the  very  beginning,  these
 commodity  committees  could  nol  make
 any  effort  in  the  matter  of  marketing
 because  that  had  to  be  undertaken
 by  the  various  marketing  committees
 and  with  regard  to  the  export  cam-
 modities,  the  Commerce  Ministry

 will  have  to  come  under  the  supervi-
 sion  of  the  1.08  which  will  make

 responsible  for  it.  Therefore,
 whatever  work  was  being  done  in  the
 matter  of  marketing  had  to  be  done
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 by  other  cooperative  agencies  and  ins-
 tutions  under  the  Commerce  Ministry. That  is  why  in  all  the  three  sectors  In
 which  they  had  to  function  their  func-
 tions  became  restricted  ang  that  is
 why  we  came  to  the  conclusion  that,
 research  work  being  undertaken  by
 the  LC.A.R.  hereafter  these  com-
 modity  committees  would  not  have

 any  useful  work  to  do.  But  still  we
 thought  it  necssary  to  associate  these
 interests  particularly  with  regard  to
 the  development  of  these  commodities
 even  though  the  research  work  might
 9  under  the  LC.A.R,  Therefore.  we
 are  now  taking  away  the  other  func-
 tions  but  for  the  purpose  of  guiding
 and  advising  the  Government,  we  are
 constituting  for  these  commodities
 what  we  call  the  Development  Council
 with  the  growers'  interests  represent-
 ed  in  it,  the  Parliament  being  repre-
 sented  in  it  ang  the  other  interests
 also  which  are  interested  in  the
 marketing,  etc.  being  represented  in
 it  so  that  it  may  advise  the  Govern-
 ment  and  indicate  on  what  lines  the
 action  would  be  necessary.  As  far  as
 the  advisory  capacity  is  concerned,  it
 would  be  done  hereafter  by  a  Deve-
 lopment  Council  which  will  be  con-
 ttituted  by  the  Government  under
 the  executive  orders  and  they  would
 look  after  this  work,

 This,  in  short,  is  the  purpose  with
 which  हक  am  coming  before  the  Par-
 liament  for  getting  its  concurrence.
 1  am  seeking  the  concurrence  of  the
 Lok  Sabha  for  two  Committees.  With
 regard  to  the  five  Committees  which
 have  been  registered  under  the
 Societies  Act.  it  is  open  to  the  Com-
 mittees  themselves  to  assemble  and
 pass  a  resolution  dissolving  the  com-
 mittees.  Those  five  Committees  are:
 the  Indian  Central  Jute  Committee,
 the  Central  Tobacco  Committee,  the
 Arecanut  Committee.  the  Sugarcane
 Committee  and  the  Spices  and
 Cashewnut  Committee.  They  have
 met  in  their  committees  and  by  4
 resolution  they  have  dissolved  them-
 selves.  Therefore.  no  further  action
 is  necessary  as  far  as  those  five  Com-
 mittees  are  concerned.

 KARTIKA  28,  1887  (SAKA)  and  Indian  2914
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 Dr.  M.  5.  Aney  (Nagpur):  They  are

 no  longer  existing  now?
 Shri  C.  Subramaniam:  They  are  no

 longer  existing  now,  They  have
 already  passed  a  resolution

 Shri  Ranga;  By  the  officials  only.

 Shri  C.  Subramaniam:  Most  of
 them,  as  a  matter  of  fact,  were  non-
 officials  coming  from  outside.  What
 is  the  use  of  our  own  functioning  on
 the  Committee  here?  That  is  the
 greater  justification  for  the  abolition
 of  these  Committees.

 With  regard  to  other  two  commit-
 tees,  the  Government  have  the  power
 to  dissolve  them  by  8  mere  notifica-
 tion.  But  these  two  Committees
 require  the  concurrence  of  the  Lok
 Sabha  for  their  abolition.  That  is
 why  I  have  come  before  the  House.

 Sir,  1  am  sure  all  the  aspects  will
 be  taken  into  consideration  by,  the
 House  and  I  hope  I  would  get  the
 concurrence  of  the  House  in  view  of
 the  explanations  I  have  given  with
 regard  to  the  functioning  of  these
 commodity  committees.  I  may  tell
 the  House  that  I  myself  was  associat-
 ed  with  ong  of  these  committees  for
 sometime  and  at  a  later  stage  as  the
 Vice  President  of  that  committee  also,
 that  is,  the  Indian  Central  Tobacco
 Committee  and  I  knew,  to  a  certain
 extent,  how  that  Committee  was
 functioning.  That  is  also  one  of  the
 reasons  why  I  readily  accepted  the
 recommendation  that  was  made.  1
 hope  the  House  would  give  concur-
 rence  to  this.

 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 (i)  “Whereas  section  17  of  =  the
 Ind‘an  Coconut  Committee  Act,  1944,
 ao  of  1944),  empowers  the  Central

 Government  to  declare,  with  the  pre-
 vious  approval  of  the  House  of  the
 People  and  by  Notification  in  the
 Official  Gazette,  that  with  effect  from
 such  date  ag  may  be  specified  in  the
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 (Mr.  Deputy-Speaker]
 notification,  the  Indian  Coconut  Com-
 mittee  constituted  under  that  Act
 shall  be  dissolved;

 And  whereas  the  Central  Govern-
 ment  is  of  the  opinion  that  a  decla-
 ration  to  the  above  effect  should  be
 made  as  in  the  draft  notification  an-
 nexed  hereto;

 And  whe:eas  this  House  after  con-
 sidering  the  said  draf,  notification
 and  the  views  expressed  in  support
 thereof  on  behalf  of  the  Central  Gov-
 ernment  is  of  the  opinion  that  the
 previous  approval  of  this  House  to
 the  declaration  proposed  in  the  draft
 notification  shoulda  be  accorded;

 Now,  therefore,  in  pursuance  of
 section  17  of  the  Indian  Coconut
 Committee  Act,  1944  (10  of  1044),
 this  House  accords  its  approval  to  the
 draft  notification  containing  the  afore -
 said  declaration.

 ANNEXURE
 Draft  Notification

 In  exercise  of  the  powers  conferred
 by  section  17  of  the  Indian  Coconut
 Committee  Act,  1044  (10  of  1944),  the
 Central  Government,  with  the  pre-
 vious  approval  of  the  House  of  the
 People,  hereby  declares  that  with
 effect  from  lst  April,  1966,  the  Indian
 Coconut  Committee  constituted  under
 that  Act  shal]  be  dissolved.”

 (i)  “Whereas  section  18  of  the
 Indian  Oilseeds  Committee  Act,  1946
 19  of  1946),  empowers  the  Central
 Governmen;  to  declare,  with  the  pre- vious  approval  of  the  House  of  the
 People  and  by  notification  in  the
 Official  Gazette,  that  with  effect  from
 such  date  as  may  be  specified  in  the
 notification,  the  Indian  Central  QOil-
 seeds  Committee  constituted  under
 that  Act  shall  be  dissolved;

 And  whereas  the  Central  Govern-
 men,  is  of  the  opinion  that  a  declara-
 tion  to  the  above  effect  should  be  made
 as  in  the  draft  notification  annexed
 hereto;
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 And  whereas  this  House  after  consi-
 dering  the  said  draft  notification  and
 the  views  expressed  in  support  there-
 ef  on  behalf  of  the  Central  Govern-
 ment  is  of  the  opinion  that  the  pre-
 vious  approval  of  this  House  two  the
 declaration  proposed  in  the  qraft
 notification  should  be  accorded;

 Now,  therefore,  in  pursuance  of
 section  16  of  the  Indian  Oilseeds
 Committee  Act,  1946  (9  of  1946),  this
 House  accords  Its  approval  to  the
 draft  notification  containing  the  afore-
 said  declaration,

 ANNEXURE
 Draft  Notification

 In  Exercise  of  the  powerg  confer-
 red  by  section  16  of  the  Indian  Oil-
 seeds  Committee  Act,  1946  (9  of
 1046),  the  Central  Government,  with
 the  previous  approval  of  the  House  of . the  People,  hereby  eclares  that  with
 effect  from  Ist  April,  1066,  the  Indian
 Central  Oilseeds  Committee  consti-
 tuted  under  that  Act  shall  be
 dissolved.”  f

 Shri  Ranga:  Mr.  Deputy-Speaker,
 Sir,  the  Minister  hag  come  with  a
 mercy  petition  to  ask  this  House  ‘o
 join  him  in  the  murder  that  he  has
 committed  over  all  these  commodity
 committees.  I  am  not  prepared  to
 excuse  this  murderer.  He  cannot
 really  feel  proug  of  this  achievment.
 If  he  has  got  any  other  achievement
 to  his  credit,  well,  I  can  only  wish
 him  good  luck.  But  so  far  ag  this
 proposa]  is  concerned,  in  his  private
 counsels  with  himself,  I  hope  he
 would  have  the  decency  to  regret  the
 decision  tha,  he  has  been  obliged  to
 take  in  regard  to  this.

 My  hon.  friend  said  that  he  had
 some  experience  of  the  Indian  Cen-
 tral  Tobacco  Committee  and  that  his
 experience  has  persuaded  him  to  agree
 with  these  American  experts  as  we'l
 as  Indian  experts.  in  regard  to  this
 matter.  1  do  not  know  what  sort  of
 expe  ience  he  has  had,  whether  he
 had  jt  after  ho  became  the  Minister
 or  before  he  became  the  Minister.
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 Shri  ए.  Subramaniam:  As  a  Minis-
 ter  I  cannot  be  there.

 Shri  Ranga:  So,  it  was  before  he
 became  the  Minister.  Certainly,  it
 did  not  give  him  much  authority  and
 that  must  have  been  one  of  the  rea-
 sons  which  persuaded  him  to  seek  this
 Ministership  as  well  as  that  Minister-
 ship  there.

 Sir,  there  is  no  power  in  these  com~-
 mittees  but  they  certainly  have  some
 functions  85  my  hon,  friend  was  good
 enough  to  say,  if  not  many  functions.
 1  had  the  opportunity  of  playing  my
 role  in  giving  shape  to  the  Oilseeds
 Committee  Act.  That  Hill  was  here
 before  the  Central  Legislature,  the
 Parliament......

 Mr.  Deputy-Speaker:  You  were  the
 Vice  President  of  the  Ollseeds  Com-
 mittee,

 Shri  Ranga:  Then,  I]  was  in  several
 other  Commodity  Committees  also.

 I  was  one  of  those  members  who
 were  unwilling  to  agree  with  the  then
 British  Government  ip  its  proposal  to
 levy  a  separate  cess  on  all  these
 growers  in  order  to  find  funds  for
 these  Committees,  Nevertheless,  1 d  the  establish  of  those
 Committees  because  I  thought  that
 they  would  function  as  miniature  Par-
 liaments  so  far  as  growers,  traders
 and  other  peoplé  who  were  interest-
 ed  in  the  social  economy  connected
 with  every  one  of  these  crope,  were
 concerned.  They  certainly  have  func-
 tioned  as  Ministure  Parliaments.  This
 Parliament,  both  the  Houses,  has  been
 very  adequately  representeq  on  many
 of  these  Committees.  I  became  the
 founder  Vice-President  of  the  Oll-
 seeds  Committee.  For  five  years  I
 co-operated  with  the  then  President,
 Shri  Datar  Singh,  in  laying  the  foun-
 dation  for  the  scope,  ambit  and
 effectiveness  of  the  work  of  that  var-
 Yicu'ar  Committee  and  I  was  गत  to
 be  told  in  those  davs  that  we  set  an
 examole  for  several  other  Committees
 that  have  come  into  existence  subse-
 quently,  They  have  dene  goog  work
 and  1  do  no  know  why  my  hon.
 friend  as  well  as  the  scientists  have

 Indian  Coconut  KARTIKA  1887  (SAKA)  and  Indian
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 come  to  the  other  view.  What  waz
 it  that  the  Committees  were  expected
 to  do  excepting  the  Indian  Central
 Cotton  Committee  gnd  the  Sugarcane
 Committee?  So  far  as  the  Oilseeds
 Committee  is  concerned,  it  was  not
 expected  to  maintain  any  Research
 Institute.  If  they  found  this  reasou.
 ie,  10  co-ordinate  all  these  Research
 Institutes,  that  certainly  cannot  be
 the  reason  for  abolishing  the  Oilseeds
 Committee  because  it  has  not  estab-
 lished  any  Central  Research  Institute.
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 The  second  thing  is:  where  are  they
 to  get  the  research  done  from?  So  far
 as  this  C  ittee  is ए  d,  it  was
 distributing  the  funds  just  as  the  ICAR
 is  expected  to  distribute  funds  in
 future.  The  ICAR  had  been  distributing
 funds  in  the  past  also  and  it  was  dis-
 tributing  these  funds  on  the  basis  of  the
 schemes  that  were  evolved  and  deve-
 loped  by  the  various  Research  Institutes
 in  different  States  as  well  as  at  the
 Centre  and  also  by  the  State  Govern-
 ments  themselves.  But  its  develop-
 mental  function  lay  in  this  that,  who-
 ever  was  in  charge  of  this  Committee
 used  to  go  round  the  States  ang  In-
 duce  those  research  workers  as  well
 the  Directors  of  Agriculture  and
 Ministers  of  Agriculture  to  take  up
 new  problems  for  resoarch  and  then
 ask  for  grants;  then  they  would  pase
 the  scehmes  here  in  the  Committee,
 provide  funds  and  place  them  at  their
 disposal.  Tt  was  in  that  way  an  ini-
 tiator:  it  used  #  help  them  to  deve-
 lop;  it  useg  to  place  funds  at  their
 disposal  and  see  to  it  that  these  funds
 were  properly  made  use  of.  This  is
 exactly  the  function  that  the  ICAR
 has  been  discharging  for  the  past
 thirty  years,  ie.,  ever  since  it  has
 come  into  existence.  I  do  not  know
 what  additional,  wonderful,  heavenly,
 new  function  that  he  ig  going  to  con-
 fer  on  the  ICAR  which  these  Commo-
 ताक  Committees  have  not  been  dis-
 charging  till  now.

 Thirdly,  in  that  rase  why  should
 thers  be  these  Committers  at  all  in
 nddition  to  the  ICAR.  It  was  after  the
 ICAR  had  been  functioning  for  a  large
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 number  of  years  that  thes,  Com-
 mittecg  had  been  found  to  be  neces-
 gary.  That  was  because  the  ICAR
 was  not  able  to  give  sufficient  atten-
 tion  to  the  various  developmental
 activilies  that  were  necdeq  in  order
 to  develop  research,  marketing  and
 also  growing  of  the  crops.  It  was
 when  the  ICAR  was  functioning  that
 these  Committees  were  brought  into
 existence  in  order  to  supplement  the
 work  of  the  ICAR.  On  the  ICAR,
 agriculturists  are  not  sufficiently  re-
 Presented;  trade  umion  interests  gre
 not  sufficiently  represented;  scientists
 are  certainly  represented  and  much
 more  so  the  Government  and  the  gov- ernmental  agencies.  That  is  exactly
 the  reason  why  these  Commodity
 Committees,  on  the  pleading  of  ‘he
 Minister  and  the  assurances  of  his  sub-
 ordinates,  simply  decided  to  liquidate
 themselves.  1  cannot  congratulate
 him  on  thay  achievement.  They  had
 no  other  choice;  therefore,  they  liqui-
 dated  themselves.

 Dr.  M.  8.  Aney:
 suicide.

 They  committeed

 Shri  Ranga:  An  ukase  was  issued
 and  they  liquidat  th  Ives.
 Here  on  these  Committees,  peasants
 are  represented;  especially  on  the
 Oi'seeds  Committee,  agriculturists
 have  been  represented  by  a  majority;
 I  saw  to  It  that  they  were  represen-
 ted  in  a  majority  and  that  was  a  rea-
 son  why,  in  those  days,  those  who
 were  responsible  for  the  formation  of
 those  Committees  used  to  hai]  me  as
 the  father  of  the  Committee.  What
 ig  it  my  hon.  friend  is  going  to  qo?
 In  their  place  he  is  going  to  have
 Development  Councils.  What  are  they
 going  to  do?  Whom  are  they  going
 to  represent?  If  they  are  going  to
 represent  the  very  same  interests,  why
 thould  be  earlier  ones  be  repliced  at
 all?  If.  on  the  other  hand,  he  wants
 to  denigrade  the  present  set  un,  I
 eondemn  the  Ministry  for  their  game.
 They  say  they  want  to  co-ordinate
 all  these  Research  Institutes.  औ
 @redit  to  the  decision  my  hon.  friend
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 has  made—I  am  subject  to  correction
 —in  appointing  as  the  first  Director--
 Genera]  Dr,  Pal.  He  is  one  of  those
 few  scientists  who  have  distinguished
 themse.ves  all  over  the  worlg  and
 also  in  our  country,  not  only  through
 his  researches  but  also  through  his
 ability  for  organisational  work  and
 foz  managing  people,  keeping  them
 to  gether  in  good  humour  and  getting
 the  best  possible  work,  he  has  dis-
 tinguished  himself.  That  is  the  only
 poin''  the  hon.  Minister  has  got  in
 his  favour.

 Is  there  any  reason  why  these  Com-
 modity  Committees  should  be  abolish-
 ed.  I  do  mot  want  the  ICAR  to  be
 abolished.  but  certainly  I  do  not  want
 these  C  dity  Cc  to  be
 abolished.  They  have  done  good
 work.  So  far  as  Oilseeds  Committee
 ig  concerned,  there  is  what  is  known
 as  village  ghani  industry.  It  was  this
 Committee  which  took  the  initiative
 in  appointing  a  Committee  to  go  round
 the  whole  country  and  make  recom-
 mendations  for  the  development  of
 co-operatives  among  these  oil  ghani
 workers;  there  were  about  4  millions
 of  them.  It  was  this  Committee
 which  jnitiateq  researches  into  gl|  the
 various  edible  and  non-edib’e  oils.
 1  was  this  Committee  which  gave  a
 fillip  to  what  is  known  as  solvent  ex-
 traction  industry  in  thig  country  and
 so  many  ‘ther  things  can  also  be
 snid.  What  is  the  crime  jt  has  com-
 mitted?  It  has  allowed,  from  the  very
 beginning,  its  Chairman  to  be  one  of
 tre  nominees  of  the  Government.
 First  of  all,  it  wes  the  President  of
 the  ICAR,  I  think,  ang  later  one  of
 the  Secretaries.  He  had  full  gutho-
 rity;  the  Vice-President  was  only  his
 adviser;  it  was  this  Secretery  who
 used  to  go  the  work  and  lay  down
 the  law.  If  any  failure  had  been
 noticed  anywhere,  jt  was  due  to  their
 Secretaries  afd  not  die  to  anybody
 else.  If  any  success  has  been  achiev-
 ed,  it  was  due  to  their  Secretary  as
 well  as  the  Committee  as  a  whole.
 It  did  one  thing,  ie.,  to  go  on  arcu-
 mulating  money  as  it  was  coming
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 from.  the.  comes,  Wha  were  contri-
 buting  tire  cessas?  ‘The:  people:  them-
 selveg.-were  contributing:  Simileriy
 various  other  people  also  ware  con-

 tributing
 according  to  their  Acta in  gill:  hould

 howe  placed  alj  this  money
 from  out of  the  द्  1

 of  doing  that,  it  has  os  ghia Money  from  the  peasants  themselves
 and  other  interests  and  then  the
 Finance  Ministry  ge  well  as  the  Minis-
 try  of  Food  &  Agriculture  would  not
 allow  them  to  peng  that  money  in
 the  manner  in  which  they  wantad  to
 spend.  So  much.  money  has  come  to

 ‘be.  accumulated.  I  think  there  is
 nearly  a  crore  of  rupees  [0  सच  credit
 of  the  Oilseeds  Committee—I  am  sub-
 ject  to  correction.  Why  is  ig  that
 money  has  bean  allowed  to  be  accu-
 mulated  in  that  manner  jnsteed  of
 being:  spent  on  various  research
 eschemes.  It  was  fault  of  the  Govern-
 ment  and  not  the  fault  of  the  Com-
 mittee  at  all,  The  Committee  has
 been  asking  for  freedom  to  spend  the
 money  on  more  and  More  researches,
 to  be  carried  out  not  in  its  Research Institute  op  anything  of  that  king  but
 in  al]  ¢he  var‘oug  Research  Institutes.
 My  hon,  friend  says  thet  there  is
 dearth  of  experts  in  this  country,
 dearth  of  equipment,  and,  therefore,
 we  cannot  be  having  separate  Insti-
 tutes  of  separate  Committees  and  80
 on.  We  have  never  made  any  such
 requests.  Tf  we  hag  an  entomological
 enquiry.  We  used  to  tend  it  up  to  the
 Indian  Agricwtural  Research  Institute:
 if  We  ed  an  agr  ical  study
 to  be  undertaken,  we  used  to  send  it
 to  the  concerned  exper;  there.  Now

 ‘all  those  experts  are  functioning
 swherever  they  art;  they  can  do  work
 not  on  One  commodity,  but  on  any

 of  dities,  After  all,
 they  are  specialists  ang  those  specia-
 ‘lists  are  not  being  disturbed आ  all.
 In  which  other  better  way  are  Gov-
 emmment  golng  to  mabe  use  of  these
 evientists  heneafter?  Phey  have  not
 given  us  any  additional  information

 he  all  on  this  point.

 better  use  of  the  raw
 उश  (Al)  LS—.

 ‘Therefore,  there.
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 equipment  and  of  the  scientisis.  AJ) that  is  going  to  happen  is  that  thay.
 @re  going  to  Misappropriate  the  accur
 mulated  funds  of  these  committees, the  funds  thet  have  been  contributed
 by  the  concerned  interests,  Gavern-
 ment  have  not  told  us  what  they  are
 going::to  do  with.  all  those  acoumula-
 ted  funds.  Are  they  going  to  utuiuse
 these  accumulated  funds  for  the  spe-
 cial  purpoge  of  developing  those  very
 same  enmmoditie;  or  are  they  going
 to  merge  them  w.th  the  general  re-
 venues?  I  would  like  Government
 to  give  us  some  information  on  the
 point,

 I  am  afraid  thet  the  offence  is
 against  some  vice-president  of  some
 Pparioular  committee  which  was  not
 to¢ing  their  line,  and,  therefore,  Gav-
 ernmem  have  decided  ¢hat  these  com-
 mittees  must  go.  A  great  Moghul  has
 made  up  his  mind  and  the  subori-
 nate  Moghuls  have  dittoed  it  and  they
 have  passed  their  orde.s.  Now,  1  am
 told  that  they  afe  having  second
 thoughts  among  themselves.  Their
 conscience  is  pricking  them  because
 they  have  made  such  a  big  meas  of
 it  by  telling  all  these  committees
 that  they  ghoulg  go  out  of  existance.
 At  the  same  time,  they  are  now  find-
 ing  that  tirere  is  neeg  to  provide  for
 some  development  councils  in  place
 of  the  earlier  commodity  committeas
 and  they  are  going,  therefore,  to  est-
 tablish  development  councils.  There-
 fore,  there  is  not  going  to  be  any  aco-
 nomy  so  far  as  travelling  gllowances
 etc,  are  concerned.

 Mow,  what  are  these  development
 councils  going  to  do?  In  addition  to
 what  was  being  done  in  the  past  by
 thete  commodity  committees,  may  T
 know  what  additiona)  work  is  going
 to  be  done  by  the  development  coun-
 cis?  Government  say  thet  these
 committess  have  not  functioned  very
 effectively  in  regard  to  marketing.
 At  the  same  time  they  say  thet  we
 should  be  satiefied  with  whatever  the
 Commerce  Ministry  wou'd  be  doing
 in.  megand  40  promoti  and
 other  things.
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 It  was  given  to  us  to  have  the  pri-

 vilege  of  taking  the  Government  to
 task  for  the  manner  jp  which  they
 were  distributing  the  export  licences
 ang  import  licences  as  between  estab-
 lished  traders,  new  traders,  old
 traders  etc.  On  these  commodity
 committees  we  saw  to  it  that  the  new
 traders  were  given  the  opportunity,
 and  that  the  peasants  themselv2s
 were  given  the  opportunity,  their  Co-
 operatives  were  also  given  the  oppor-
 tunity.  In  which  other  way
 would  it  ever  be  possible  for
 any  other  organisation  not  excluding
 these  development  councils,

 to  take  the  Commerce  Ministry  to
 task  and  tell  them  how  they  should
 deal  with  these  exporters  and  impor-
 ters  in  an  equitable  manner  as  bet-
 ween  the  established  people,  the
 peop'e  at  the  coastal  areas,  the  people
 in  the  rural  areas  and  the  people  in
 the  areas  where  the  crops  are  being
 grown  ang  exploited?  In  view  of
 these  things,  I  consider  it  a  heinous
 thing  on  the  part  of  Government  to
 have  come  to  this  conclusion.

 I  wish  to  tell  you  also  that  Gov-
 ernment  are  not  going  to  achieve  any
 economy  either  in  money  or  in  the
 use  of  scientific  personnel  or  scienti-
 fic  equipment.  Further,  they  are  not
 going  to  be  rid  of  these  committecs
 even.  For,  they  are  going  to  c:eate
 new  committees  which  would  be  less
 Tepresentative  of  the  growers  and
 eVen  much  less  representative  of  this
 House;  they  are  going  to  have  coun-
 ci's  which  would  not  be  able  to
 either  function  satisfactorily  or  advise
 the  Food  and  Agriculture  Ministry  or
 the  Commerce  Ministry  or  the  Indus-
 try  Ministry  satisfactorily.  So,  I  कह
 fuse  to  agree  with  the  hon.  Minister
 when  he  asks  us  10  agree  with  him
 to  destroy  these  committees.

 1  wish  to  place  on  record  my  ap-
 preciation  of  ¢he  work  of  all  the
 vice-presidents  and  the  presidents  of
 these  committees  ever  since  they  have
 been  astablisheq  and  all  those  scien-
 tists  who  had  been  called  from  the
 State  Departments  of  Agricu'ture  as

 well  as  from  the  Centre  to  help  these
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 committees  to  discharge  their  duties
 and  help  the  growers  83  well  ag  tra-
 ders.  I  sincerely  hope  that  Govern-
 ment  would  not  have  to  come  to  this
 House  later  on  to  express  their  regret
 over  the  decision  that  they  are  making
 and  over  the  failure  that  they  will
 have  to  meet  with  through  the  me2-
 sures  that  they  are  now  pushing
 through  in  this  House.

 Shri  8.  ए.  Samanta  (Tamluk):  The
 hon,  Minister  hag  said  that  there  are
 ning  commodity  committees  in  his
 Ministry.  We  also  know  that  thee
 are  several  commodity  committees
 under  the  Ministry  of  Commerce  or
 the  Ministry  of  Industry.  First  of
 all,  I  would  like  to  know  from  the
 hon.  Minister  whether  those  com-
 mittees  which  are  in  other  Ministries
 are  also  going  to  be  dissolved.  The
 Commerce  Ministry  or  the  Industry
 Ministry  has  got  the  Tea  Board,  the
 Rubber  Board,  the  Coffee  Board,  the
 Coir  Board,  the  All  Indjg  Handloom
 Board,  the  All  India  Handicrafts
 Board  and  other  such  bodies.  As  re-
 gards  the  commodity  committees  in
 his  Ministry,  which  are  nire  in  pum-
 ber,  the  hon,  Minister  of  Food  and
 Agriculture  has  told  us  that  they
 would  be  dissolved  and  they  are  going
 to  be  dissolved.

 I  happened  to  be  a  member  of  the
 Central  Jute  Committee  which  has
 already  been  dissolved.  It  Was  a
 statutory  body,  and  we  as  the  mem-
 bers  of  that  statutory  body  gave  our
 consent  to  dissolving  it.  But  my  grie-
 vance  was  that  we  were  not  info:med
 of  it.

 Now,  what  are  the  reasons  for  the
 dissolution  of  these  committees?  The
 hon.  Minister  hes  explained  to  us  the
 lack  of  research  as  one  of  the  reasons.
 I  would  submit  that  let  research  work
 fo;  1  the  Acts  you  will  find  the
 purposes  for  which  these  bodies  were
 ereated;  they  were  created  for  the
 improvement  and  development  and
 cultivation,  and  marketing  and  utili-
 sation  of  the  commodity.  That  was-
 the  function  of  the  Coconut  Com-
 mittee.  If  that  be  so,  research  comes
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 only  later  in  the  body  of  the  Act.
 Since  the  object  is  not  research  main-
 ly,  I  would  submit  that  you  can  take
 away  research,  and  there  will  be  no
 harm  because  of  that.  What  about
 cultivation?  Cultivation  is  the  main
 thing.  We  have  to  consider  what
 these  idity”  ittees  have
 done  in  the  matter  of  cultivation,  how
 the  growers  have  improve  their  cul-
 tvation,  and  how  incentives  have
 been  given  by  them  to  the  growers. We  know  that  several  of  these  Acis
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 most  essential  because  we  are  not  get-
 ting  jute  from  Pakistan,  we  have  to
 produce  our  raw  material  ourselves
 We  were  doing  our  best,  but  now  the:
 Committee  is  gone,  incentive  is  gone,
 When  the  Committee  was  in  existence,
 at  least  twice  a  year  we  met  and
 considered  all  the  difficulties  faced  by
 the  cultivators  and  gave  some  redress.
 But  now  who  is  to  look  after  them?
 There  are  minute  things  which  should
 be  looked  into  for  the  better  cultiva-
 tion  of  jute.  Jute  is  earning  foreizm

 for  us.  Here  I  would  like were  brought  up  here  for  dment
 in  order  to  provide  for  representation
 to  Members  of  Legislatures  30  that
 they  could  try  to  improve  the  agri-
 cultural  conditions  in  the  country,  If
 we  review  the  five  Acts  under  which
 these  five  commodity  committees  were
 formed.  we  find  that  earlier  there  was
 to  represemation  for  Lok  Sabha  or
 Rajya  Sabha  or  the  local  Legislatures in  those  bodies,  but  such  representa-
 tion  was  provided  later  on.  Will  the
 hon.  Minister  be  kind  enough  to  let
 us  know  whether  the  development
 council  which  he  is  going  to  form
 will  be  a  similar  body  or  g  much
 mnaller  body?  You  will  93  astonished
 to  hear  that  no  member  of  a  legis- lature  would  be  there.  I  hag  tabled

 4  question  whether  in  the  develop- ment  councils  proposed  to  be  set  up in  the  future  in  lieu  of  these  com-
 modity  committees,  representation
 would  be  given  to  the  members  of  the
 Leg  slatures  also.  The  answer  is  that
 in  the  first  development  council,  how-
 ever,  the  non-official  members  will  be
 those  of  the  erstwhile  and  existing
 commodity  committees  including
 Members  of  legislatuve,  who  would
 all  be  taken  as  members.  But  in  the
 miniature  development  committee
 which  was  there  with  the  jute  com-
 mittee,  there  was  no  Member  of
 Parliament  at  all.  Now.  they  have
 tried  to  take  some  members  of  the
 lerislatures  also.  That  is  good.  But
 would  that  suffice?  Will  the  cultiva-
 tion  of  tea,  coconut,  oilseeds,  areca-
 nut,  jute  and  sugarcane  improve
 in  the  country  if  the  growers  ate  not
 fiven  that  much  incentive  which  they
 Were  getting  befo-e?

 As  regards  jute,  better  cultivation  is

 to  know  how  jute  which  earns  foreign
 exchange  can  come  ynder  the  Food  and
 Agriculture  Ministry  whereas  as  tea,
 rubber,  coffee  etc.  are  under  the  Com-
 merce  Ministry.  1  cannot  understand
 the  logic  behind  this  division  of  these
 committees  or  subjects.  How  can  jute
 come  under  the  Food  and  Agricuiture
 Ministry?  Some  commedities  are
 under  the  Commerce  Ministry  and
 some  under  the  Foog  and  Agriculture
 Minist-y.  This  should  be  “neti  co The  Minister  cannot  say  that  41  re-
 present  the  Food  and  Agriculture
 Ministry  and  I  shall  give  explanation
 about  the  activities  of  that  Ministry’.
 He  is  a  member  of  the  Cabinet  with
 joint  responsibility,  He  has  to  explain
 to  the  House  why  such  things  are  hap-
 pening.  Are  not  these  things  being
 noticed  by  Government?  Jute  will  be

 on  this  side,  tea  will  be  on  the  ther.
 side.  How  15  it  happening?

 As  regards  resea-ch  work,  perso-
 nally,  being  associated  with  some  of

 the  commodities,  1  know  thit  research
 work  is  not  being  done  well.  Se
 research  at  a  place  by  a  higher  body
 should  be  done.  There  I  hove  no
 objection.  But  as  regards  the  other
 things,  for  which  these  commitves
 were  formed,  they  should  be  looked
 into  by  some  body.  Let  the  research
 wo-k  be  handled  by  the  ICAR;  the
 rest  should  bs  under  some  committee,
 not  such  a  small  development  roun-
 cil  where  growers’  representatives
 will  not  find  a  place  to  the  extent
 they  should.  In  many  such  things,  I
 find  provision  mad  for  14,  15  growers*
 representatives  from  different  ma
 They  he  ac
 these  small  development  councils.
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 {Shri  5.  com  Samanta]
 Therefore,  द्र  would  the  hon.

 Ministe.  te  recons.der  the  thing  about
 considering  the  problems  of  batter
 cultivation  and  other  things  by  some
 ody;  as  regards  the  research  side,
 उ  have  no  objection  to  the  arrange-
 ment  proposed,  that  is,  giving  it  over
 t  the  ICAR.

 *  Shei  Vasudevan  Nalr  (Ambala-
 Pwzha):  I  am  one  with  both  the  hon,
 Members  who  preceded  me.  The  hon.
 Minister  has  taken  shelter  behind
 expects.  Our  disadvantage  is  that  we
 are  not  experts.  So  perhaps  the
 Minister  may  think  that  he  can
 get  away  with  his  arguments  by
 repeating  what  the  experts—may  be
 American,  may  be  Indian,  may  be
 from  any  o'her  country—have  said  in
 some  reports  submitted  to  Govern-
 ment.

 ‘I  will  mainly  concentrate  on  one  of
 these  committees,  the  Central  Coconut
 Committee  because,  although  I  am  not
 an  expert,  1  come  from  the  land  of
 coconuts,  Keral.  On  ‘his  particutar
 issue,  we  are  a  little  agitated.  Our
 people  are  to  a  great  extent,  concern-
 ed  about  this,  I  will  just  refer  to  a
 memorandum  submitted  to  Govern-
 ment  quite  a  few  months  ago  by  scve-
 ral  members  of  the  Central  Coconut
 Committee.

 There  are  signatories  to  that,  of
 whom  4  are  MPs.  औ  far  as  1  oan.
 understand,  all  the  fouc  Members  are
 very  prominent  leaders  of  the  ruling
 perty  itself;  so  there  is  absolutely  no
 question  of  any  poiitics  here.  It  is
 not  as  if  we  are  opposing  the  Motion
 hecause  we  are  in  the  Opposition.  But
 i  am  sorry  to  say  that  the  Minister
 and  Government  could  not  give  suffi-
 “olent  ideration  to  a  d
 submitted  by  people  with.  knowledge,

 16  who  come  from  areas  where
 eeconut  is  cultivated  on  a  large  scale.

 _As  far  as  I  could  see,  most  of  our
 @aily  papers,  very  influential  papers—
 most  of  them—have  come  out  with
 editoria'’s  roundly  condemning  the
 move  here  at  Delhi  to  wind  up  the
 Central  Coconut  Committee.  When  I
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 spenk  about  this,  ]  may  be  excused
 because  ag  I  said,  this  is  a  crop  which
 is  the  life-giving  erop,  I  should  say,
 for  almost  the  entire  people  of  our
 State.  70  pe.  cent  of  the  coconut  pro-
 duced  in  the  country  is  in  our  Btate.  दे
 think  there  will  not  be  a  single  house--
 held  or  family  which  is  not  concern-
 ed  with  this,  because  every  family  is
 depending  so  much  on  this.  This  was
 the  time  for  Government  to  take  steps
 to  strengthen  this  Committee  which
 has  been  in  existence  since  1945,  for
 the  last  20  years.  Government  did
 not  have  to  spend  anything  on  this
 Committee  because  it  exists  on  the
 cess  collected  in  the  mills  which  are
 crushing  the  copra.

 There  was  some  argument  put  for-
 ward  in  the  beginning  that  this  is  a
 move  for  economy.  There  was  no
 substance  in  that.  As  I  said,  this  was
 the  time  to  strengthen  this  Committee
 because  actually  this  cultivation  is
 passing  through  a  very  serious  crisis,
 In  spite  of  all  that  the  Committee  has
 done,  in  spite  of  ali  that  the  State
 Government  or  the  Cent  al  Govern-
 ment  are  supposed  to  have  done  for
 the  improvement  of  this,  for  the  deve-
 lopment,  marketing  ai  research  and
 all  that,  the  situation  is  that  this  parti-
 cular  crop  is  facing  a  very  serious
 criss.  Already  nearly  a  lakh  of  acres
 of  this  ८०  are  affected  by  different
 kinds  of  diseases.  7  million  trees  are
 almost  ruined  and  many  million  more
 are  under  attack  by  root  diseases,
 leaf  diseases  and  other  kinds  of
 diseases.  The  Minister  is  nodding  hie
 head  because  he  perhaps  thinks  that
 hs.  action  in  taking  the  research  अन
 pect.  from  the  Committee  to  the  ICAR
 will  meet  this  problem.  On  that
 particular  point,  I  am  aiso  in  a  mood
 to.  accept  the  suggestion  of  my  hon.
 fieod,  Shri  1-  manta.  1  am  not  an
 expert;  if  the  Minister  telis  me  that
 on  the  problem  of  research  to  help
 this  onep,  the  ICAR  ean  do  something
 much  more  wonderful,  of  course,  1  am
 prepared  for  thet  experiment.  But
 my  point  is  that  that  is  ne  justification
 for  winding  up  this  Committee,  be-
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 cause,  as  my  hon.  friend  pointed  out
 very  correctly,  this  Committee,  when it  was  constituted  in  1945,  had  before it  certain  objects,  certain  aims,  whith
 Were  primarily  concerned  with  the
 development  of  this  particular  culti-
 vation,  It  was  during  the  British
 days,  ang  even  they  had  a  perspective for  the  development  of  this  particular
 crop.
 14  brs.

 1  am  not  particularly  satisfied  with
 the  work  of  this  Committee,  there  are
 many  drawbacks,  and  actually  this
 Committee  ought  to  be  strengthened
 much  more,  théy  should  be  given  much
 more  funds,  much  more  powers.  Dur-
 ing  these  20  years  the  crop  has  increas_
 ed  by  nearly  45  per  cent,  and  we  are
 now  producing  annually  500  crores  of
 eocoanuts  in  this  country,  but  ©  still
 every  year  we  are  importing cocoanut  oil  and  copra  worth  Rs  10
 ero-es  from  Ceylon,  Malaya  and  Phi-
 lippines.  So,  every  effort  should  be
 madc  to  develop  the  cultivation  of
 cocoanuts  in  the  homelang  of  cocoa-
 nuts,  Kerala,  itself  ang  in  many  other
 States  including  that  of  the  Minister.
 He  himself  knows  that  his  Stale  comes
 second  among  the  six  States  in  India
 which  have  taken  to  cocotnut  culti-
 vation.  So,  instead  of  helping  this
 Committee,  strengthening  it  to  get
 over  these  difficulties,  the  Minister  is
 now  winding  it  up,  and  he  himself  is
 not  taking  up  the  responsibility  in  any
 way  for  the  development  of  this  crop.
 That  is  mv  main  point.  He  says  that
 the  State  Governments  are  there,  but
 an  ageney  din  between  the  Central
 Government  and  the  State  Govern-
 ment,  a  lialson—fo-  example,  there
 were  cells  of  research  that  you  may
 conduct  in  a  co-ordinated  manner  or
 in  anv  monner  in  the  TCAR—is  much
 more  needed  today  than  at  any  time
 before

 Of  course,  there  is  a  bait  that  is
 given  to  us,  an  advisory  commitce,  a
 development  council.  I  do  not  consi-
 der  it  anvthing  more  than  a  bait.  Be-
 cause  there  was  so  moch  of  protest
 and  agitation  by  the  public  against  the
 winding  up  of  this  Committee,  they
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 are  coming  out  with  this  proposal  of  a
 development  council.  Tt  is  going  te be  क  bogut  ©  ganisation,  Please  do not  waste  moncy  ever  such  committees for  God's  sake.  So,  what  you  shoutd do  is  to  strengthen  this  Committee  ry least  to  look  after  these  two  sides  of
 development  and  marketing.
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 As  far  as  development  is  concerned,
 I  do  not  have  time  to  go  into  detailj, but  se  much  of  work  has  to  be  done.
 Credit  should  be  given  to  this  Com-
 mittee  for  their  efforts  in  the  lant  BP
 years.  They  started  iots  of  nurseries, and  34  lakhs  of  seedlings  were  distri-
 buted  among  the  cultivators,  which  i
 not  अ  amall  matter.  Actually,  the
 main  drawback  of  our  cocoanut  culti-
 vation  is  that  it  is  thoroughly  unw
 cientific.  People  had  some  seedlings somewhere  which  were  rotten,  nothing came  out.  It  will  be  vary  interestlig to  you  also  to  know  that  our  cocoanut
 Production  compared  to  any  other
 country  in  the  world  is  very  meagre.

 1  have  some  statistics  with  me.  Ip
 Kerala,  which  is  the  lard  of  cocoanuta,
 we  produce  per  tree  on  an  average
 30  nuts  per  annum.  Of  course,  Mad-
 ras  is  much  better  compared  to  Kera-
 ta,  and  even  there  it  is  not  more  thaw
 60  nuts  per  year  per  tree,  while  you
 should  know  that  in  Fhilippines  the
 average  is  200  per  tree  per  year.  Why
 docs  it  happen?  Not  because  uur
 people  are  not  dong  their  best  te
 grow,  but  because  they  do  not  have
 the  money,  the  manure,  good  seeds
 and  all  these  things  with  ‘hem.

 Some  little  work  was  done  by  this
 Committee  through  its  nurseries.  Thay
 distributed  13.27  lakha  of  seed  nuts
 to  neighbouring  States  mainly  from
 Kerala.  Then,  os  fart  as  this  pest  con-
 trul  is  concerned,  fight  against  lesl
 disease  and  root  disrasy  is  concerned,
 some  little:  effort  was  made  Of

 course,  it  was  mot  at  all  satisfactory
 When  Dr.  Rem  Subhig  Sinch  was  in
 charge  of  this  particular  department
 we  were  happy  that,  although  he
 comes  from  Bihar,  he  wal  taking  क
 lot  of  personal  interest.  We  had  ask-
 @d  many  questions  on  the  floor  of  the
 Flouse,  and  bre  ‘himself  took  pains  to
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 म  (Shri  Vasudevan  Nair]
 Sonsult  some  of  the  experts in  FAO
 About  this  particular  problem,  and
 gome-  research  -work  was  also  being
 wtarted.  Even  as  far  as  research  is
 gomcerned,  although I  do  not  want  to
 contest  it  because  I'am  not  an  expert,
 my  fear  is  that  this  ICAR,  which  is

 a  very  high'y  centralised’  body,  will
 wot  to  able  to  give  sufficient  attention
 fo  the  peculiar  problems  of  particular
 arops.  -  Unless  Government  takes  care
 ‘against  this  king  of  difficulty,  even
 research  may  end  in  failure,  with  all
 ‘Your:  good  intentions,  but  leave  that
 ‘alone.  But  about  ‘development,  my
 main  point  is  that  there  is  every  need,
 every  justification,  for  the  continuance
 of  a  Haison  agency.

 1  do  no  know  what  wee  it  is  our
 wnaking  speeches  here,  because  the
 Minister  has  made  up  his  mind,  Gov-
 ‘ernment  has  made  up  its  mind.  They
 have  got  a  majority,  and  in  spite  of
 good  friends  like  Shri  Samanta  who
 ate  unhappy  about  this  resolution,  it
 will  be  passed  by  this  House.  The
 Minister  has  taken  time  till  1st  April,
 1986.  I  would  request  him  to  bestow
 consideration  on  this  problem  during
 this  period  and  see  whether  an  agency
 capable  of  dealing  with  the  problems
 ‘of  devel  t,  of  extension  and  of
 marketing,  an  effective  agency  can  be
 established.

 The  Minister  should  please  excuse
 me  for  feeling  worried  over  this  pro-
 biem  because  I  am  coming  from  a
 people  who  today  are  getting  some
 kind  of  help  from  this  Committee  and
 its  various  agencies  in  our  State.

 Shri  C.  Subramaniam:  You  are
 mitisfied  with  that?

 Shri  Vasudevan  Nair:  I  am  not,  T
 made  it  very  clear,  and  that  is  wuy
 ग  wanted  more  strengthening  of  this
 institution.  If  1  were  satisfied,  of
 course  that  would  not  have  been  ny
 position.

 Again  the  Minister  will  excuse  me
 for  sounding  a  note  like  this  becawe
 ह»  le  our  life  problem  and  others  also
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 should  be  concerned  about  it,  1  may tell  him  that  Kerala  lives  if  cocoanut lives,  Kerala  dies  if  cocoanut  dies,  So, on  this  particular  question  of  the
 cocoanut,  its  development  and  its  fu-
 ture,  I  would  like  the  Minister  to
 Stve  serious  consideration  to  the  ques- tion  of  maintaining  an  institution
 capable  of  taking  care  of  the  interests
 ef  cocoanut  cultivators  in  Kerala  and
 in  other  parts  of  India.

 Shri  A.  5.  Alva  (Mangalore): Some  of  the  arguments  put  forward  Ly. Shri  Vasudevan  Nair  are  really  sound,
 but,  as  the  Minister  remarked,  the
 scientific  and  research  aspects  of  these
 agricultural  products  have  been  taken
 over  by  ICAR,  and  there  is  absolute
 necessity  for  it  at  this  stage  because we  have  been  following  the  traditional
 methods  of  cultivation  not  oniy  ३०
 cocoanut  but  also  in  other  commoui-
 ties  and  have  not  cared  much  for  the
 research  aspect  of  it.  Generally,
 when  there  are  pests  0.  other  kinds
 of  diseases,  they  wipe  away  the  Lrece
 and  cause  lot  of  havoc.  We  have  not
 bestowed  much  attention  on  this.  As
 a  matter  of  fact,  these  committecz
 were  also  entrusted  with  the  aspect
 of  rescarch  till  now.  All  that  has  been
 taken  over  by  ICAR  now,  but  in  mar-
 keting  and  development  of  these  com-
 modities,  the  advice  of  the  new  Cam-
 mittee  will  bo  available.

 Our  agriculturists  are  paying  great
 attention  to  these  diffe-ent  kinds  cf
 commodities  and  they  are  also  try.ng
 to  invest  money,  especially  in  cocoa-
 nut,  arecanut  etc.  As  such,  a  popular
 element,  especially  these  who  are  well
 worsed  with  and  have  got  an  inte  et
 in  these  commodities,  must  also  be
 associated,  in  the  matter  of  Develop
 ment  of  Marketing.  While  constityt-
 ing  the  development  committee,  gov-
 ernment  shoulg  consider,  irrespective
 of  whether  one  is  a  member  of  &
 legislature  or  not,  only  those  persors
 who  have  got  real  stake  in  that  and
 know  something  of  the  subject.  The
 committee  should  also  be  strengthen-
 ed;  it  should  not  merely  be  an  advi-
 sory  body  which.  sits  Yor  one
 half  day  or  two  half’  days
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 in  a  year  but  it  should  actively  con-
 sider  these  aspects  on  marketing  and

 ‘development.  If  that  is  done,  I  do
 not  thjnk  that  there  can  be  any
 serious  object‘on  to  abolish  the  pre-
 sent  committees.  On  these  grouns,
 I  support  the  resolution,

 Shri  Igbal  Singh  (Ferozepur):  .  Mr.
 Deputy-Speaker,  these  committees
 were  multi-purpose  committees  look-
 ing  after  not  only  research  but  deve-
 lopment  and  marketing  also.  It
 seems  that  the  other  similar  com-

 ‘mittees  are  also.  going  to  be  abolish-
 ed.  Now,  research  is  more  or  ‘less
 a  matter  for  the  scientists  and  there

 .Cannot  be  two  opinions  whether  it  3
 looked  after  by  the  ICAR  or  these
 committees.  But  with  regard  to  the

 ‘other  aspects,  I  should-say  that  these
 committees  are  doing  useful  work.
 These  were  actually  forums  where  the
 growers  actually  ventilate  their  grie-
 vances  against  the  administration  or
 the  research  worker,  where  they  can
 say  whether  the  research  results  were
 In  rewity  as  were  claimed  by  the

 -scientific  workers  as  put  to  test  in
 the  fields.  Everything  may.  be  exag~
 gerated  and  scientists  are  no  excep-
 tion;  so’  the  results  of  science  have
 also  to  be  put  to  test  in  the  flelds  by
 the  growers  and  peasants.  Apart
 from  that,  7  do  not  think  jt  is  correct
 to  take  a  decision  like  this  in  respect
 of  the  development
 sides.  These  committees  were  dong
 useful  work.  Some  cess  was  levied.
 Now  you  are  ‘going  to  repeal  that  cess:
 and  create  a  sort  of  a  small  com-
 mittee  in  the  big  agricultural  depart-
 ment.  In  these  committees  we  can
 say  about  the  price,  that  peasants  are
 getting  a  lower  price.  Now,  as  a
 peasant  where  should  I  go  to  say  that
 or  if  ]  have  some  other  grievance
 against  the  research  worker?  The
 deve'opment  council  will  be  a  small
 committee.  Will  the  people  coming
 into  that  committee  will  be  on  their
 own  right  of  thev  will  be  the  choice
 of  the  Central  Government  or  the

 -agricultural]  department  or  the  State.
 Government. If  the  peasant  3  nomi-
 natéd  by  the  State  -Government  or
 this  Parliament  nominates  some  per-

 mittees  was

 and  marketing  f
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 sons  and  if  it  is  only  a  small  com-
 mittee  of  the  agricultural]  department
 it  will  not  serve  much  purpose  be-
 cause  the  problem  of  marketing  and
 development  is  important.  We  have
 got  no  objection  for  the  research.side
 being  taken  out  given  to  that  com-
 mittee  but  there  must  be  some  forum to  speak  about  the  confrontation  of
 the  results  of  research  with  the  actual
 user.  Whether  this  is  going  to  be  a
 good  forum  for  this  will  have  to  be
 seen  in  the  future.  But  I  feel  that
 the  development  counci]  will.  not
 command  such  respect  and  dgnity  as
 those  committees  some  of  which  have
 ‘got  a  history  of  40  years  behind  them.

 Their  decisions  are  respected  by  the
 present  Minister  but  how  can  we  ex-
 pect  that  the  same  position  will  con-
 tinue  in  the  fu'ure  also?  Where  15
 the  forum  to  speak  about  the  market-
 ing  p-ob’ems,  about  the  prices,  about
 the  medium  industry  or  pther  indua-
 trices  which  are  based  on  agriculture?
 In  my  view  the  present  set  up  of  com-

 much  better  than  the
 New  set  up  which  js  coming.  But
 history  will  be  the  judge  whether  the
 Food  Minister  was  carrect-in  doing
 this,  What  we  want  js  a  plece  where
 the  pegsant  can  come  and  thrash  out
 his  problems  in  a  really  rational  way,
 not  in  an  emotional  way.  “'The  ex-
 perts,  administrators  and  the  growers
 and  the  middlemrn  should  all  sit  and
 discuss,  together  the  problems  and
 solve  them.  That  is  my  aint.  If
 these  committees  are  abolished.  I

 ‘think  that  point  wil]  not  be  looked
 into,  That  is  what  I  wanted  to  say.

 इंडियन  आयल
 करने  के  वास्ते  लागे  हैं  उन  को  मैंने
 देखा  है  ।  ननके  रे जोल गस  का  मकसद
 इन  दीनों  कमेटियों  कौजशालिश अरना  है,
 खत्म  करना  है।  इन  दोनों  कमेटियों  को
 आत्म  करने  के  आते  उनकों  पार्लियामेंट
 के  सामने  आना  पहा  t  मैं  आ
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 1963  में  फिर  एक  कमेटी  नियुक्त  कर
 दी  और  मैं  समझता  ह  कि  इस  तरह
 से  एक  कमेटी  के  ऊपर  बो,  दो  कमेटी
 बिठा  कर  शासन  ने  कुछ  देश  का  फायदा
 नन्दों  किया  है  ।  सन  1963  मेें

 tor  further  of  the  detail
 of  the  research the  Government  of

 coe  eons  पट  ee
 ee

 research  review  céemittee  on
 October  31,  1963.
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 1954,  1959  और  1963  में  अलग-
 भाग  रिव्यू  कमेटीज  नियुक्त  की  गई  ।

 *

 भाता  सहारे
 |  इसलिए

 :

 |  4

 अर्य

 ती

 13:55  नल 3ज3-अ

 जैज

 अजैव

 भें  केश  ऋाप्स  भीर  कद  क्रिस  का  गढ़ा.
 होता  है  t  हमारा  पूरा  क्षेत्र  कैश  कीप्स
 के  लिए  निर्धारित  कर  दिया  गया,  लेकिन
 हाँ.  पर  स्थिति  ये  है  कि  वहां  पर  न
 कैश  आपस  हैं  कौर  न  फेड  अप्स  हैं  और

 हम ७  2
 वहां  के  ओर  शासन  कने  कह  सह ेक
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 हमें  ज्यादा  अनाज  दो,  “लेकिन  धर  में

 कै वा बार  अच्छी  कई  और  ज्यादा  गैस
 निकला  ।  हेती  अकार  काटन  के  सिद्ध
 अं  भो  बहुत  अच्छा  काम  किया  गया  है  a

 “Uncertainty  of  career  prom
 peots  in  agricultural  research
 tends  to  be  aggravated  by  the
 temporary  nature  of  the  grants

 amade  by  the  Indian  Council  of
 Agricultural  Research  (ICAR),
 the  Commodity  Committees  df
 the  Government  Flan  Schemes,
 under  which  much  df  the
 research  jn  some  States  is  done.
 ‘We  were  assured  that  in  practice
 scientists  seldbm  fing  themadlves, का
 out  of  work  because of  the  termi-
 nation  of  the  grant.  If  one  grant
 is  not  renewed,  they  wil  be  eth
 ployed  under  another.  Neverthe-
 less,  we  feel  that  temporary

 point  of  view  of  the  temporary

 and  Indian
 ¥*  Central  Gliseeds
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 employee  who  tends  to  become
 Pre-occupied  with  the  search  ite an  established  post  te  the  detri-
 ment  of  hig  research.”

 fort  इंस्टीट्यूट  में  नियति गह  है  कि
 रिसर्च  करने  वालों  को  इस  आत  की  “विस्ता
 रहती  है  कि  उम  की  पगार  मिलेगी  या  महीं  a
 शतीकषारण हमारे  यहां  चित  प्रभार  रिश्
 का  काम  नहीं  होता है।  सरकार  को-
 अत शि नेशन  करती  होगी,  लेकिन  यह  धेस्यका
 जैकिश्नसस्म्रों  की  तरफ  बराबर ब्यान
 अली  दिया  गया,  वर्ना  यह  स्थिति  म  पैदा  होती  ।
 जहांतक. तक  को-आशडिनेशन  का  सम्बन्ध है,
 रहती  मिनिस्ट्री  में  भी  नही  है  ।  हमारे  पहां
 कश  मिनिस्टर  अलग  है  भोर  एफीकल्यर
 मिनिस्टर  झेलम  है।  मन्थली  यहां  ऋ
 बौर  एीकल्यर  मिनिस्टर  एक  ही  है,  लेकिन
 आनी  और  यावर  के  किये  राब  साहब के
 फार्स  जाना  पड़ता  है।  पीने  के  पानी  के  लिए
 बल्व  मिनिस्टर  कै  पास  जाना  पत्ता  है  t
 ag  औ  को-आशक्िनेवान नहीं  है  ।  अनाज
 की  तरह  पीने  का  पोनी  भी  बहुत  बवस्यक
 ै,  लेकिम सब जगह सब  जगह  पीने के  पानी  की
 विकट  समस्या  है  ।  पांगी  का  निकट  म्बस्थर
 अनाज  स  है,  अनाज  का  निकट  सम्बन्ध  शिष्य
 से  है।  इसलिए  'एग्रीकल्चर  से  सम्बन्धित

 अब  विषयों के  बारे  में  पूरी  दिस  किये  लीना
 हीक  | |  जजमेंट  नही  होगा

 आखिरी  रिपोर्ट  में  यह  कहा  गया  है
 fe  इस  कौंसिल  का  नाम  "इंडियन  कौंसिल
 ऑफ़  एर््रेकस्चरल  'रिसर्च  के  स्थान  पर
 “इंडियन  कौंसिल  फ़  एम्रकत्चरस एंड
 फूड  रिसर्च  होना  चाहिए  t  केल  एग्रीकल्चरल
 रिस से  काम  नहीं  चलेगा।  इसलिए
 ष्  का  आलम  भी  उस  के  अन्तर्गत  होना
 जाहिए;  इस  आत  का  रिसर्च  हीना
 आरसीए कि  कौन  से  बायन  के  लिये  कौन
 ली चंभीन  बच्छी  हैं।  इसलिए मे  समक्षता
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 हूं  कि  सब  कमेटियों को  तोड़  कर  शासन  की
 ओर  से  सब  सत्ता  को  सेंट्रलाइज़  कर  के

 अपने  हाथ  में  लने  से  को  फायदा  नहीं  होगा
 उदाहरण  के  तौर  पर  मैं  बताना  चाहता

 हैं  कि  जब  सुपर-फ़ारफेट  अर  फ़्टनाइजर
 -को  खेत  में  डाला  जाता  है,  तो  जमीन  सिकुड
 जाती है  और  फ़ैसल  सुख  जाती है  और
 -मिली  पड़  जाती  है।  काश्तकार  चिल्लाता
 .  है  कि  उसकी  फ़ल  सूख  गई  है  अर  फर्टिलाइजर

 काम  नहीं करते  हैं,  लेकिन  कोई  भी  डा  कर
 मह नहीं  देखता  है  कि  एसा  क्यों  हो  रहा

 है  औरफ़नाइजर  के  प्रयोग का  ब्या  परि-
 शाम  होता  है।  हमन  ने  प्रायः  देखा  है  कि  खेत
 अं  फ़लाइजर  डाला  गया,  किन्तु  पर्याप्त
 पानी  नहीं  दिया  गया,  तो  हकों  एकड
 जमीन  सुख गई  और  फ़सलें  बरबाद  हो
 गईं।  कोई इन  बातों  की  आंच  नहीं  करता
 है।  स्टेट  कहती है  कि  रिसर्च  इंस्टीट्यूट
 हैदर  का  प्राब्लम  है  और  सेंटर  कहता है

 'कि यह स्टेट  का  प्रॉबलम है।  इस  मूरत
 भें  रिस  का  काम  क  तरह  से  नहीं  होता

 'है।  शासन  को  यह  समग्र  सेना  चाहिए  कि
 केवल  रिव्यू  कमेटी  ऑर  रिव्यू  बर्मन
 बिठाने से  कोई  फ़ायदा  नहीं  होने  वाला  है।
 शासन  इस  समय  इसलिए  आदत  हो  गया है,
 क्योंकि इस  समय  देश  में  खद्य  की  समस्या
 बड़ी  चिकट  है  और  कई  क्षेत्रों  भें  हेमैन
 पह  गया  है।  वह  देश  की  जनता को  प्रभा
 वित  अपने  के  लिये  कहता  है  कि  हम  कमेटियों
 को  डीवाय  करते  हैं  और  एक  सैडल
 कमेटी  नियुक्त  करत ेहैं  ।  लेकिन  शासन  ने
 इस  बात की  तरफ़  कभी  ध्यान नहीं  दिया
 है  कि  रिसर्च  के  परिणामों  को  काश्तकारों
 के  लाभ  के  लिए  #8  इस्तेमाल  किया
 जाए।  उदाहरण के  लिए  शासन  ने  काम-

 अंग  के  प्रयोग की  तरफ़  कभी  ध्यान  नहीं
 दिया  है।

 उपाध्यक्ष  महोदय  :  यह  तो  अलग
 बात  i  कामांग  का  इससे  कोई  सम्बन्ध  नहीं
 बै।

 NOVEMBER  19,  1965  and  Indian  20
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 a  बड़े: गे  रिसर्च  के  बारे में  कह  रहा  Fi
 :  मैं  चाहता  हं  कि  काउडंग  के  बारे  में  रिसर्च
 किया  जाना  चाहिए।  उपाध्यक्ष  महोदय,
 शायद  आप  कभी  किसानों  के  साथ  नहीं  रहे
 हैं।  मैं  किसानों  में  से  आया  हूं  ौर  किसानों
 में  रहता  हूं।  रास्ते  इंस्टीट्यूट्स से  मेरा
 निकट  सम्बन्ध  है।  मु  मालुम  है  कि

 चार  तरह  के  काटन  समाज  होते  हैं।
 “ट्यूब में  डाल  कर  देखा  जाता  है  कि  किसी

 सीड़  परफ़र्टलाइज़र किस  तरह  काम  करता
 है  ।  यद्यपि  शासन  कमेटियों  को  तोड

 है।  उसको  इस  बात  की  व्यवस्था करनी
 चाहिए  कि  रिसर्च  इंस्टीट्यूट  को  पर्याप्त
 पैसे मले।  उन  को  फ़्टलाइज़र  नहीं  मिलते
 हैं,  फंदा  नहीं  मिलते  हैं।  इसीलिये  यह
 कामरफरकर रहा  है।  जैसा  कि  मैंने  कहा  है,
 कमेटियों  ने  अच्छा  काम  किया  है।  उनको
 दोष  देकर  कि  वे  काम  नहीं  करती  हैं,  शासन
 सारी  सत्ता  को  सँट्रेलाइज्ड कर  के  अपने
 हाथ  में  लेने  जा  रहा  हैं,  लेकिन  उस  से  काम
 नहीं  होने  वाला  है  1

 इस  सम्बन्ध  में  मैं  एक  सुझाव  देना  चाहता
 ह।  मालवे में  गेहूं  ज्यादा  होता  है।  पश्चिमी
 निमाड़ में  काटन  और  आ्राउंडनट  ज्यादा
 होता है।  खानदेश  में  केले  और  भंगुर

 के  अतिरिकत कपास भच्छी होती कपास  अच्छी  होती  है।  मेरा
 सुझाव है  कि  उन्हीं  स्थानों  पर--भान  दि
 स्पाट-रिसर्च करने  के  लिये  इंस्टीट्यूट्स
 स्थापित  किये  जाने  चाहिएं  i  इस  प्रकार
 की  एक  संट्रलाइज्ड  कमेटी से  यह  काम
 हीं  होगा  1

 जैसा कि  मैं  ने  पहले कहा  है  1954

 में  एक  रिव्यु  कमेटी  नियुक्त हई  i  उस  के
 बाद  1959  में  एक  रिव्यु  कमेटी  बिठाई

 “गई  और  फिर  1963  में  एक  रिव्यू  कमेटी
 बिठाई  गई  t  इस  सम्बन्ध में  इतनी देर  क्यों
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 हुई  इस  के  बारे  में  मंत्री जी  ने  कोई  खुलासा
 सहीं  दिया  है।

 मंत्री  जी  का  उद्देश्य  अच्छा  है।
 .  उद्देश्य  फलीभूत  हो,  इस  भाशा और  इच्छा

 ae  साथ  में  अपनी  बात  समाप्त  करता  हूं  1

 A  ‘shri  ण्  Subramaniam:  Sir,  may  प
 make  a  request  that  this  subject  may

 ‘be  taken  up  the  week  after  the  next,
 “on  the  29th,  because  I  would  not  be ‘  here  throughout  the  next  week.

 Mr.
 Depaty-Speaker:  i

 few  words
 may  be  said.

 ‘Shri  ए.  Subramaniam:  I  thought
 ‘many  other  relevant  points  may  be raised. cf

 शत  Deputy-Speakert  It  the  House
 hag  no  objection,  this  subject  will  be
 taken  up  on  the  28th,  because  he
 will  not  be  here  next  week.

 Some  hon.  Members:  Yes.
 Mr.  Deputy-Speaker:  औ  right.

 ‘*The  House  will  now  take  up  non-
 official  business.  ' —

 7

 r  —

 om  30  hrs
 -  OMMITTEE  ON  PRIVATE  MEM-

 BERS'  BILLS  AND  RESOLUTIONS
 _ छडपदलराए- ए लाइफ.  Report

 Shri  Hem  Raj  (Kangra):  I  beg  to
 move:

 "That  this  House  agrees  with
 the  Seventy-third  Report  of  the
 Committee  on  Private  Members"
 Bi.ls  anq  Resolutions  presented  to
 the  House  on  the  15th  Novem-

 ber,  1965:"

 Mr,  Deputy-Speaker:  The  question
 We

 “That  this  House  agrees  with
 the  Seventy-third  Report  of  the
 Committee  on  Private  Members’
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 Bills  ang  Resolutiond  presented  to
 the  House  on  the  15th  Novem-
 ber,  1965.”

 The  motion  was  adopted.
 की

 14,31  hrs,
 Mr.  Deputy-Speaker:  .Bills  to  be

 introduced.
 Shri  M.  L.  Dwived!  के  not  here;  he

 Wants  postponement.
 Dr.  Sarojini  Mahishi.,

 .  ———
 THE  CONSTITUTION  (AMEND-

 MENT)  BILL*,  1065
 (Omission  of  Article  354)

 Dr.  Sarojini  Mahishi  (Dharwar
 North):  |  beg  to  move  fot  leave  to
 introduce  a  Bill  further  to  amend  the
 Constitution  of  India.

 cry

 Mr.  Deputy-Speaker:  The  ‘question
 ch

 “That  leave  ‘be  granted  to  आन
 troduce  a  Bill  further  to  amend
 the  Constitution  of  India.”

 The  motion  was  adopted.
 Dr.  Sarojini  Mahishi:  1  introduce

 the  Bill.

 14.32  hrs.
 THE  CONSTITUTION  (AMEND-

 MENT)  “BILL,  1965
 (Amendment  of  First  Schedule)
 Shri  Hari  Vishna  -  Kamath

 (Hoshangabad):  I  beg  to  move  for
 leave  to  introduce  a  Hill  further  to
 amend  the  Constitution  of  India.

 Mr.  Deputy-Speaker;  The  question

 “That  Jeave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted,
 Shri  Hari  Vishno  Kamath:  I  intro-

 duce  the  Bill.
 *Published  in  the  Gazette  of  India,
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